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L -+ 544,94, Heard learned counsel Mr B.Das
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in this applicetion.

This application is admitted.
Issue notice on the respondents under
Registered Fost. Learned $r.C.C.S.C.
Mr S.Ali and learned Sr.Govt.Advocate
Assam Mr Y.K.Fhukan receives copy
of this application and prays for on
month time to get instructions and t
file counter/written statement if
any, Time allowed as prayed for,

List on 11,5.,54 for counter and

further orders., _
Vice~Chagrman

[
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Heard learnsd couny} Mr B. Oas
for the applicant, Shri ﬂdul Malik, IAS,.
Also. heard. learned Sr. C .GS L. My S, -
Ali and learned Governmentidyocate,

| \
.Assam;.Mrs M, Das, The applcant has

Filed this application prayhg for the

..following . reliefs: Firstly, \romotion to
: offlclate in the selectlon gﬂda of IAS

‘‘‘‘‘‘‘‘‘‘‘

. to-direct Respondent NQ.1’u(a)t0

provide copies of all documemtalndicated
in the articles of charges and ltatement
of allegatlons and to also give apportu-
nity to inspect the connected fi. \es/ i
notesheets where applicant passed orders
as alleged in the charges; (b) to provide
opportunity to inSpéct the file relating
to fixation of value of land referred to
in charge No.3 by the applicant's
successor Shri T. Hussaing (c)to
provide copy of the rqlevént\gomplaint
énd-rsport of the officials of the . ,
Anti—Corruption,Bféncﬁﬂﬁfithéﬁvae£Qment
of Assam on the basis of which the
Disciplinary Proceeding had besn peo?
initiated vide Memorandum No.AAP 1492/

/68 dated Dispur the 23rd June 1993 with
“article of charges and statement of

allegations,

Mr 8, Das submits that during
penqency of this application, the
appllcant has been promoted to cFF1c1ate :
in the Selaction Grade of IAS with er%ect
from 28.2.1994 and, theraforew ﬁhe
grievance in- this regard is not now
pressad, Perused the copy of the
Notification No,AAP,123/93/56 dated
Dispur the 11.4,1994 promoting thse
appllcant Shri Abdul Malik, ]AS to the
Selection G rade. Thus, the First
grievance is fulfilled.
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Heard counsel of the parties
with regard to the secand grievance/
grievances. The applicant is facing
Djsciplinary Proceedings with article
of chargeé and statement of allega=-
tions under Memorandum No.AAP.142/
92/69 dated Dispur the 23.6,1993 of
the Government of Assam, Department of
Personnel(A),}Dispur.,The applicant is
réquired to file written statement in
defence to the'proceading and for -
that matter he is entitled to get
copy‘of the documsnts and also to
inspect the relevant files/notes
refarred to/indicated in the charges
and in the statement of allegations
which may be utilised to-establish
tha'charges against him. On the
prayer of the applicant, the Govern=-
ment vide letter dated 14,7.1993
permitted applicant to inépect the
relevant documents on 4.8,1993, But
on that day the Deputy Secretary
(Parsonnal); Government of Assam
could not produce/place the files/
records/notes for inspection of the.
applicant and he informed the autho-
rities that the written statement
could not be filed for non-availabi-
lity of relevant records. Thereafter,
the applicant was informed by the
respondent No,1 vide letter dated
25.11.,1993 that he was not entitled
to inspect the documents, This led
the applicant to make the second
griedance/griBVancas in this applica-
tion. - ) )

The communication by respondent—
Noe1l vide letter dated 25.,11.1993 to

" the applicant denying copy of relevar
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-documents and inspection of files/
' records was not justified under the

rules, We hold that the applicant is

'entitladfto'get copy of the docu-
ments and inspect the files/notes/

orders as prayed for in order to

' enable him to file written statement.

in defence of the charges., Therefure,
we make the following directions on »
‘the respondent No.1 to comply within
thirty (30) days from the date of
receipt BR copy of this order:

(1) The respondent Noel shall,
provide/supply copy of all documents
indicated in ths article of charges
and statement of al]egdtlons ag to
the app11Cant. '

(2) Ths Respondent No.1 shall
extend opportunity to the applicant
to inspect the connacted files/
notes/orders as allagad in the

charges,
&

(3) The respondent Ng.1 shall also
extend opportunity to inspact ths
file/record relating to fixation of
value of land referred to inh charge
No.33 and, _

(4) The respondent No.1 shall
also provide/supply copy of the é
complaint and report of the officials
of the Anti-Corruption Branch of the
Government of Assam on the basis of

~which the disciplinary proceaedings
had baen initiated under Memorandum -
No.142/92/68 dated Dispur the
23.,6,1993 with article of chargas
and statement of allegations,

The applicant shall submit
the urlttan statemsnt in the
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Copy of the order may be
furnished to the counsel for

the parties,

By Order: -
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Disciplinary Ptoceading within
three weeks (21 days) from the date
of receipt copy of the documents
and lnspectxon,of files/racords,

‘Thereafter, the Disciplinary

Proceadings should procsed in

accordance with rules, It is furthery

" directed that the applicant shall

Pully cooperate with the authoritiss
(Disciplinary and Enquiry) in all
matters relating to progress of
the procesdingss: | ‘
This application is
disposed of with the:above
-directions. |

Intimate all conéefnad.

Vice-=Chairman
@éi@/

Nembar_
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